BEFORE THE EXECUTIVE DIRECTOR AND FIRST APPELLATE AUTHORITY
INSOLVENCY AND BANKRUPTCY BOARD OF INDIA

2™ Floor, Jeevan Vihar Building
Sansad Marg, New Delhi - 110 001
Dated: 18" February, 2022

RTI Appeal Registration Nos. ISBBI/A/E /22/00001
IN THE MATTER OF

Sunder Khatri ... Appellant
Vs.

Central Public Information Officer

The Insolvency and Bankruptcy Board of India

2" Floor, Jeevan Vihar Building

Sansad Marg, New Delhi- 110 001. ... Respondent

ORDER

1. The Appellant has filed this Appeal dated 1* February 2022, against the response of the
Respondent dated 25" January 2022 with regard to his RTT application dated 4™ January
2022 filed under the Right to Information Act, 2005 (RTT Act) wherein he has requested
for copy of letter issued by IBBI on the complaint filed by Nisha Malpani (RP) against IRP
Sunder Khatri in the matter of NIIL Infrastructure Pvt. Ltd.

2. In this Appeal, the Appellant has not challenged the decision of the CPIO on the merits
rather he has claimed that he has not received the letter attached to the response of the
CPIO.

3. The CPIO has confirmed that the RTT application was received by him electronically and
the letter had already been provided by the RTI Portal dated 25" January 2022 and the
hardcopy of the letter was also provided to the Appellant videletter dated 25" January 2022.
Further, another RTT application no. ISBBI/R/E/22/00001 making the same request was
made by the Appellant on RTT portal wherein the letter has again been provided on the
RTI Portal on 25" January 2022 and the hardcopy of the letter was also provided to the
Appellant vide letter dated 25" January 2022.

4. Further, on specific telephonic request made by the Appellant on 01* February 2022,
another hardcopy of letter was dispatched to him on 02* February 2022 by the CPIO.

5. Inote that the Appellant has again alleged that he has still not received the copy of the said

letter and has not made any grievance on merits of response of the CPIO. Though the
Appeal is not maintainable for this reason, I request the CPIO to send the said letter to
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the Appellant again at his e-mail ID - inso.sunderkhatri@gmail.com within a petiod of 10
days of this Order.

0. The Appeal is accordingly disposed of.

Sd/
(Santosh Kumar Shukla)
First Appellate Authority

Copy to:

1. Appellant, Sunder Khatri

2. CPIO, The Insolvency and Bankruptcy Board of India, 2™ Floor, Jeevan Vihar Building,
Sansad Marg, New Delhi - 110 001.
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